
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

New Delhi this the^^-?)ay of January 1997.

Hcn'ble Shri A.V. Haridas^, Vice Chairman (J)

Hcxi'ble Shri R.K. Ahooja# Member (A)

O.A. No. 2422/92

Shri Rajesh Kumar
Son of Shri Badri Nath
Ex. Mobile Booking Clerk
North Eastern Railway
Railway Station
Kasganj

O.A.No. 1960/92

Shri Ajay Kumar Shukla
Sorn of Shrd C.S. Shukla
Ex-Mobile Booking Clerk
Railway Station,"N.E. Railway,
Karnaui.

O.A. No. 77/1993

Shri Surinder Singh Rathore
Son of Shri Babu Singh Rathore
Ex. Additional Booking Clerk
Railway Stat ion,
North Eastern Railway
Fatehgarh Railway Station.

O.A. No. 76/1993

Shri Rajinder Kumar Mishra
Son of Shri Durga Prasad Mjslua
Ex. Volunteer/Mobile Ticket Collector

• Under Station Superintendent
North Eastern Railway
Pilibhit.

O.A. No. 465/1993

Shri R.S. Kashyap
Son of Shri Oiaram Das Kashyap
ex. Mobile Booking Clerk
Railway Station
Budayun.

O.A. No. 1053/1992

Shri Shiv Kumar
son of Shri Thakur Das
Ex. Additional Booking Clerk
North Eastern Railway
Puranpur.
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O.A. Ho. 904/1992

Shri Narayan Singh

Son Of Swi MOhendra Singh
ex. Additional Booking Clerk
Kashipur Station
North Eastern Railway

"Izatnagar Divisioni

• O.A.No. 78/1^?

' ShH tohdi.^^
Son of Shri Samiuddin

' V r -GX. Additional ^king Clerk
Railway Station , .

• ' Bilhaut l^ilway Station
North Eastern Railway,

O.A. No. 941/1992

Shri Varinder Singh Pal
''i - >Son 6f Shri I^an Singh Pal

Ex. Additional ^king Clerk
s ' ' Iforth^EaitelTi S^i

Railway Station ,
•• Kashipur.

- :; ' (All the abdVB O.As AF^iicants ate
C/o Shri B.S. Mainee, Advocate)
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MinlBtry of Ra)Iway
'' Railway'Boa^d'

New Delhi*

2.- The Geher^i Warvagei ,
North Itostem Railway

- ^rakhpur.
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3. T^e Divisional Railyay Manager,
^ Iforth ^Astem Railway

Izatnagar
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Hoo'ble airi A.v. Haridaaan, Vice ChaiEBao (a)

All these cases involved similar facts and

identical question of law and, therefore, ±hey are being
heard and disposed of by this, The

applicants in all these cases were engaged as Volunteer
Mobile Ticket Collecters/Mobile Boqking. Clerks .and were
all discharged prior to 17^1.1986. .The applicant in
O.A. No. 2422/92 was first engaged on 17.6.1984 and he

had worked till 31.10.1984. Ihe applicant' in O.A. No.
1960/92 was first engaged ono22.5.1983 and worked upto
22.6.1983. The applicant in 0,A, No. 77/93 was Engaged as
Mobile Bocrfcing Clerk from 1.3.19^ to 31.^986. The

applicant in O.A. No. 465/93 engaged as Mobile Booking
Clerk from 27.5.1983 to 13.8.1983. ' The applicant in O.A.
No. 1053/92 was engaged from 1.8.1983 to 23.12.1984 with

intermittant break. The applicant in O.A.No. ,76/92 was
engaged as Mobile Ticket Collector, from 23.3i. 1984 to

30.4.1984. The applicant in a,A. No. 9(^/92 worked as
Mobile Booking clerk from 18.5.1983 to 31.10.1984 with

intermittant break. The appljcaqt , in,, p^A. No. 78/93
worked as Mobile Booking Clerk •fri ;,;;^^ to
18 .9.1983 with intermittant break. Applicant in O.A. No.
941/92 was working as Mobiie Booking aerk^irom 18.5.1983
till 31.10.1984 with intermittant break." After they were
discharged the applicants were not ^SS^e^' for re-
engagement and reg,ilarisation. Mobile Booking Clerks who
had rendered service prior to 17.11.1986 and were not re-
ngaged approached the Central Administrative Tribunal

claiming re^ngagmenet and regularisation. The Tribunal
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directed the Railway Administratic« to re-engage the Mobide

Cl^lss sijd tp: cghsi^fi^ tfiem ftsonr^wleBT'isation. "Rie

1989C2) 37^- Th has- folJPwed thee jodgement in Miss

J^era J!5e4>ta/Sj ca^e* ^ Special." Leave' ffetition filed

. .^aiBSt:Mi^s Jfeera Meht was disroisaed by the Supreme

, u Qagr;t ., Pursuant .fee the above:'thP Railway. Ka^rd issued order
on 6-2,1990 tO! all the Railways tP^^^hgage the Mobile

Booking ClerHs >iiQ bad rendered-^service pripr to 17.11.1986.

The, af^ljpants> ;Whp came, to know^abctit the'afeo^ order

Railway Ek>»Pd submitted theirs :represeritntioins to the

respondents- teguesting them to; re-engage anid to consider

theit ifotn.alJBprptipti. in regular^ aetvice but wtthoiut success.

The applicants have filed thisf iSpplicatibnr p^ that the

respondents may be directed to re-engage th«n as Volunteer

Tickpt ColleptQr,s^H<^iie Booking Clet^^ and to grant them

, tp?i|xirsfy SistMB ,snd regularise tbem^l^ accordance with the

decision of .the Tr-ibiSflBl iP Osha-Kuirar'iE Anahd s case.
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r thftse. caaesi contesting the applications on various grounds,

j Th,eyVp<^end; that the ai^llcetlon ;iSc barred by limitation
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-engagen^nt ^
:17.1i.l936:3pursiiarjt- to the judgement of^ %h& Tribunal in
Neera- Mehta's ease, the Railway Board has issued a
Gireular dated -6.2.1990 to all the' General Managers that
Mobile Booking, eierks who have rendered-sarviee prioy to

17.H.1986aaM dis-engaged should ba re^ as and
when they approach them, and thereaftarconsider grant of
temporary status and regularisation. In spite of this

Circular of the Railway Board, the request of the

applicants -have' not been considered by the respondent s in
the light of-the above mentioned Circular of the Railway
Board. In Usha Kumari Anand's case the TribunaJhad given

the following directions:

^Follo^ng the decision of this Tribunal

Muktterjee a case, we hold that the lengthof the period of service put In by the
applicant in itself is not relevant."

"Admittedly, all those applicants had been
Mobile Booking Clerks before

ir ii. In the interest of justice, allOf them deserve to be reinstated in
service irrespective of the period of

who have^t m Gontirnious service of rtiore than 120
days, would be entitled to temporary
s atus with: all the attendant tienefits.
li 1 should be considered forregularisatlOh' and permanent absorption in

accordance with the provisions of the
Circumstances of

to respondents
ttoi? — applicants ontlwip^. rwnstatemient- in

Slf doubt, count for completion ofhree^yea '̂̂ ^nod? of- servTc^: which-
abs^iSS^ re^srisati^^

Following the above judgement the Principal Bench of the
Tribunal in Arvind Kumar &Ors. Vs. union of India
reported in ATJ 1996(1) 151 directed the repondents to
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re-engage the aj^licants within a period of three niOTiths

from the date of receipt of the order and to consider

their absorption within a ! period of'thrs®-years taking

into account the service rendered nprior to their dis

engagement also. In the light ofc the Memorandum dated

j?ixibji^^2xxajjdxxM<aw8Kaiidaxxda1wcdxx3tlc»AKl(SSS 24.5.1990

mentioned in the Railway Board letter dated 6.2.1990. This

decision of the Tribuna|has been followed in Shri Sanjeev
Kumar Vs. Secretary/Ministry of Railways and Ors. in O.A.

No. 964/91 decided on 7.3.1986. The applicants in all

these cases were engaged as Mobile Booking Clerks or

Volunteer Ticket Collectors and dis-engagement prior to

17.11.1986. They are in all respect similarly situated

as the applicant in Usha Kumari Anand's case, Arvind Kumar

and Sanjeev Kumar (Supra). Therefore, we do not find any

reason to deviate from the views taken in all the said

cases. The plea of limitation has to be overruled.

4, In the result the applications are disposed of

with a direction to the respondents to re-engage the

applicants in these cases as Mobile Booking Clerks

Volunteer Ticket Collectors within a period of three

months from th^rece?pt of a copy of this order. The case

of the applitants for grant of temporary status,

absorption etc. shall be considered by the respondents in

accordance with the rulings, rules and instructions in

that regard .The period of service^ rendered by ea^ of the
applicants prior to their dis-engagement shall also be
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taken into account for tha ^—
required f"rpose of computing the«jurred length of servi™

^otptlon.

™®re ie no order as to costs.

ii^looiaj
Wenibei;

*Mittal*

(A.v. Baridasan)
Vice ChainHm (jj
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